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Original Application No.1947 of 2001

Central Administrative Tribunal, Principal Bench (fi:>xig )

New Delhi, this the 7th day of August, 2001

Hon’ble Mr.Justice Ashok Agarwal,Chairman
Hon’ble Mr.S.A.T.Rizvi,Member(A)

Smt.Sunita Mumgaie

W/o Shri Rishi Dev Mumgaie

R/o A-56,Rishi House,

East Vinod Nagar,Lane No.8

Near Mayur Vihar Phase-I1I

Delhi-110091 - Applicant

(By Advocate: Shri G.D.Gupta)
Versus

1.Government of National Capital
Territory of Delhi through its
Chief Secretary
5,Sham Nath Marg,
Delhi-54

2.The Director of Education
Government of National Capital
Territory of Delhi,
01ld Secretariat,
Delhi-54

3.Delhi Subordinate Services Selection Board,
3rd Floor,UTCS Building
Institutional Area

Behind Karkardooma Courts Complex,
Shahdara,Delhi-32 ‘ - Respondents

ORDE R(ORAL

By Justice Ashok Agarwal,Chairman

‘Pursuant to an advertisement issued, applicant

applied for the post of Trained Graduate Teacher (Social-
Science). She has passed the said test as is apparent ffom
‘the results declared at Annexure A-5, her. number being
1'111293. Since she did not receive -%ge letter of
appointment and various other candidates who had similarly
‘passed have been duly appointed, she has submitted a
representation dated 26.4.2000 at Annexure A-6. No
.decision thereon has so far been communicated to her. A

fresh advertisement has now been issued on 12.12.2000.
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Applicant, in the circumstances, apprehends that fresh
appointments will be made in pursuance of the fresh

advertisement issued leaving her without appointment.

2. In view of the aforesaid facts and
circumstances, we find that interests of justice will be
duly met by disposing of the present OA at this stage
itself even without issue of notices with a direction to .
the respondents to communicate their decision on the
aforesaid representation of the applicant of 26.4.2000 at
Annexure A-6 expeditiously and within a period of six weeks

from the date of receipt of a copy of this order,. Preéent

( S.A.T. Rizvi ) ( Ashdk|Agarwal )
Member (A) _ Ch



